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Naya Raipur, the 23rd April 2013
NOTIFICATION

No. F-14-34/2012/19/T-4.—In exercise of the powers conferred by Section 2 of the Indian Tolls (Chhattisgarh
Amendment) Act, 1932 read with Section 4 of the Indian Tolls Act, 1851 (No. VIII of 1851), in its application to the
State of Chhattisgarh, the State Government, hereby, levies toll tax on Pairi River Bridge, Located on 4/4-6 K.M. of
Panduka-Kutena Amlidih Road in Gariyaband District, at the rates specified in Schedule appended with Department’s
Notification No. 2527/F-20-29/10/19/T-4, dated 29-01-2011 and declares that, vehicles specified under Appendix
9.26 of Chhattisgarh Work Department Manual shall be exempted from the payment of the said toll.

These orders shall come into force from the date of this Notification.

By order and in the name of the Governor ot Chhattisgarh,
J. M. LULU, Deputy Secretary.
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